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Allahabad this the 18 day of December 1996,

Review application No. 110 of 1996.
| In
Original application No. 415 of 1995,

Hon'ble Mr. D.5. Baweja, AM

- .

B R,

R.S. Ojha, Ex-Guard, Lucknow Division, ;
C/o Sri Shyam Nareyan, advocate, 16

But ler Market, Geroge Town, Jdwahdr Lal

Nehru Road,:&ilahabad,

" TR — .

— .

'--.. s o e prliﬂant.
C/~ 1In person

Versus

l, Unpion of India, through G,M.,
Northérn Railway, Headquaerters Office,
New Delhi,

2. The Divisional Railway Mancger,
Divisional Office, N. Rly., Lucknow.
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C/R

Hq_q'ble Mc, D.5, Baweja, AM

This Review dpplicetion has Leen filed see‘@ng '.

9 .
‘review of the decision as per judgement deted 14,110,068 in |

O.~, 415 of 1995,

2., The Review applicdation is being disposed of £

by circuletion,

35 I have carefully gone through the grounds

advanced Por seeking review of the decision. The power
of review may be exercised if there had been discovery of

any new importent matteré?r evidence which after exercise
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of diligence wes not within the knowledge of the person ¥

seeking review or could not be@pnﬂdﬂﬂéﬂﬁﬁtfﬁhé'tﬂm&;ﬂﬁﬁﬂ
the order was passed or if there is an error apparent on
facts. Review is not to le an appeal in disquise. The
facts averred in the Review applicetion do not satisfy the
grounds for filing Review applicetion &s detsiled <bove,
The factsndetailed have been already consicdered in erriving

af the decision in the judgemert .

4. In view of tne Jbove, Review application hdgs
no meérit and the ssme is dismissed «ccordingly.
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